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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

OA 468/2006 P.P.Madan

U.0.1. & Ors.

' 11.10.2007

Mr.P.N.Jatti, Counsel for the apnhcant )

.R Qat\m:\“d‘c ~ G{}v Mr.Kunal Rawat, Counsel for the rcspondents

e\s\w\\ .

ReJomder not filed even afier several opportunities
. have beeri granted Leamned Counsel for the applicant
"~ 'seeks and is granted further two weeks time, as last
opportunity, to file the Rejoinder. Be listed on

o 12.11.2007 for further orders. ( ;
~——(GURMIT SINGH) 4
DEPUTY REGISTRAR .
~ * Shashi/
DA 468/2006
12.11.2007

VIr.P.N.Jatti, Counsel for the applicant. -
VT Kunal Rawat, Counsel for the respondents

' Re;omder not flled even after last opportunity

having been filed. Let the matter be listed before
the Hon’bie Bench, for appropnate orders/direction

on 6.12.2007.
R (GURMIT SINGH)
DEPUTY REGISTRAR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JAIPUR BENCH |

Jaipur, this the 6" day of December, 2007

ORIGINAL APPLICATION No. 468/06

CORAM:

HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER
HON’BLE MR.TARSEM LAL, ADMINISTRATINE MEMBER
' y
P.P.Madan
s/o0 S.R.Madan,
r/o 68, Ramgali No.7,
Adarsh Nagar, Jaipur,
presently working as
Data Entry Operator Grade-B,
O/o Directorate of Census,
6B, Jhalana Doongari,

Jaipur. :
. Applicants '
(By Advocate: Mr. P.N.Jatti) ’
Versus
1. The ©Union of 1India through' the Registrar

General to the Department of Census, Ministry
of Home Affairs, 2A Man Singh Road, New Delhi.

2. The Director, Directorate of Census Operation,
Government of India, 6B, Jhalana Dongri, Jailpur

Respondents

(By Advocate: Mr. Kunal Rawat) ,
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ORDER (ORAL)

1

The applicant has filed this OA thereby praying
that ad-hoc sérvices rendered by him oﬁ the post of
Operator w.e.f. 23.6.82 till his regulafization w.e.f.
14.11.1985 be counted for the purpoéé"of grant of
benefit of second ACP. For that purpoéeglthe applicant

has placed reliance upon the judgment of thisg

.Tribunal, which has been placed as Ann.Ab.

2. Notice of this application was :given to the
respondents. Thé respondents have filea reply and in
the reply the respondeﬁts have admi%ted that the
judgment in one case has been implemented and bénefit
of ad-hoc services for the purpose of ?ranting second
ACP has been extended to some personsJ It is however
stated that 1in four other cases similar directions
were given by this Tribunal. In thése cases Writ
i
Petition has Dbeen admitted and stay against the
judgment of this tribunal has been graqfed. As against
earlier cases, Writ Petition was di;misséd by the

Hon’'ble High - Court. Thus, accoﬁding to the

respondents, the matter is still sub-judice.

3. The learned counsel for the applicant has drawn
our attention to the letter No.18/18/90-Ad.IV dated
12*" March, 1991 issued by the Govt. of' India, Ministry

of Home Affairs, Office of the Registrar General, New

Delhi addressed to all the Direc%ors of Census
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Operations whereby the persons who were' appointed on
a&—hoc basis 1in the grade of Statistiéal Assistants
and Computors through Employment Exchange and
fulfilled the prescribed conditioﬁs of age and
educationé qualification at the time of initial
recruitment were ordered to be; regularized
prospectively and their ad-hoc services may bé allowed
to count 1in the respective grade for ghe purpose of

seniority as well as eligibility for promotion to the

higher grade.

4. The learned counsel -for the applicant further
submits that he will be Asatisfied if; direction is
given to the.respondents to examine the'matter in the
light of the .aforesaid letter issued by the Government
of India, Ministry of Home Affairs | and pass
appropriate order exﬁending the benefit of treating
the aforesaid ad-hoc services countable for the
purpose of benefit of second ACP. We sée considerable
force in the contention of the learned counsel for the
applicant and we are of the view that ,the present OA
can be disposed of with directions to the respondents
to decide the case of the applicant i; the light of
the letter dated 11/12*" March, 1991 and pass reasoned
and speaking order. The order shall iﬂdicate whether
the applicant when appointed on ad-hoc.basis fulfilled

the requisite qualification as provided in the

recruitment and promotion rules for the post and



whether procedure as laid down for filling the said
post on regular basis was adhered to at the time of
making ad-hoc appointment and 1in case there 1is
departure from the said procedure, the same may also
be indicated. Such a decision shall be taken within a
period of 3 months from the date of passing of this

order. Ordered accordingly. No costs.

N

:Guqulbk /
(TARSEM LATL) {M.L.CHAUHAN)
Admv. Member Judl. Member
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